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PRIVATE MEMBERS ' RE3OLUTTONS

Hon'ble Speaker has admitted the following Resolutior:
for discussion on Friday,» the 22 March. 1996. The names of
the Members have been shown in accordance with the priorities
obtained after balloting as per rules :-

Resolution Name of Member Text of Resolution
NOa ! T

1 ' 2 3

s '~ shri Mukesh Sharma rmhis House Resolves that

all internal and external
civic amenities be provided
to the Group Housing Soci-
eties situated in all parts
of Delhi as per the terms.
and conditions made at the
time of alletment of land
and this may be ensured that
problems pertaining to
internal civic amenitles arc
disposed off on priority
basis by the Government and
other allied agenciesS .

2. Dr. A.K. Walia This House Resolves that
East Delhi  having 1/3rd
population of Delhi be
given 1/3rd of Delhi's
total water supply.

3e Shri Mewa Ram Arya ‘ This House Resolves that
the present Mini Master

Plan which is in vogue for
rural development be
genamed as "Deen Dayal
Gramothan Yojana" and this
may be converted into an
autonomous body .
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-Shri Gauri Shanker
Bhardwaj

Shri Mzdan Lal Gaba
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Political Science, Sociology

e all-round mental and

‘children,

This Heuse Resolves that a1}l
the portions_havingAillusory
concepts and views based on
Western ideology be deleted
from the Text Books prescrived
for Primary to Senior Secornda;
level (from Class T to XX1) in
Delhi Schools published abey-
Vedic Literature, Indian Cultu—e.

and Philosophy and the same >
substituted by relevant factz/
portions as havye Leen estab...
ished by historical researcr .=
and archasological evidenes .
as to make the Students awarer
Of the real Indian vision i
facts with a view to carry o
the above curriculum amendme; 5.
A Committee of Education:]
Experts including historians
and eminent acad:micians he
constituted who shall submi:
recommandations +tq NCERT &
Delhi Text Book Bureau roga:- .
revised syllabus for approv. ..

This House Resolves that e~
the cultural development of t+}.-
Cchildren of past Delhd, 817
necessary adrrangeman+ts be .
prowided by formulating a
Scheme for Setting up a Bal
Bhavan in yvamuna SDPOrts Complex

intellectual development of,

P.N. GUPTA
SECRITARY



